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our Makaan
The Code of Criminal Procedure

{Amendment) Bill, 1992

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Sir, I beg to mov for
leave to introduce a Bill to amend the Code
of Criminal Procedure, 1973.

The question was put and the motion was
adopted.

SHRI SHABBIR AHMAD SALARIA: Sir,
1 stroduce the Bill.

THE NON-RESIDENT INDIANS (VOT-
ING RIGHT AT ELECTIONS) BILL,
1992
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The question was put and the motion "
was adopted.

R g fe e
SwwrEAs T, & foww w g
T F@r g

THE INFIRM AND DESTITUTE PER-
SONS (MAINTENANCE AND REHA-
BILITATION BILL, 1992.
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The question was put and the motion
was adopted.
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THE CONSTITUTION (AMENDMENT)
BILL, 1992 (TO AMEND THE SEVENTH
SCHEDULE).
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The question was put and the motion was
adopted.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Now, Mr.
Pachouri to introduce his Bill. H, is not here
Mr. Krishan I.al Sharma. He is also not here. It
is all over now. We shall now go to the next
item, that is, further consideration of the, Rozi,
Roti, Kapda Aur Makaan (Citizens' Welfare)
Bill, 1991. Dr. Ratnakar Paney to continue .

THE ROZI, ROTI, KAPDA AUR
MAKAAN (CITIZENS' WELFARE)
BILL, 1991—Contd.
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